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ORDER

Counsel representing both the parties are present. Counsel _fol‘,the(-'p/etitioner
submitted a memo stating that a Provisional Liquidatbrﬂs been appointed by
the Hon’ble High Court of Madras in CP No0.372/2013 and on appeal, a
Division Bench of the Hon’ble High Court modified the order and appointed a
former Judge of the Madras High Court as the Administrator of the Respondent
alongwith the Provisional Liquidator. Therefore, counsel for the petitioner prays
to transfer the file to the Hon’ble High Court of Madras in view of MCA
notification dated 29.6.2017 to make his submission. The Registry is directed to

return the file to the Registry, Hon’ble High Court of Madras.
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— (K. Anantha Padmanabha Swamy)
Member (Judicial)
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